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12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY THE MINISTER

of IRRIGATION anp POWER or Bimar

REGARDING THE POSSIBILITY OF DESTRUC~
770N oF MAIN Kosr Cawar

SHRI BHAGWAT JHA AZAD (Bha-
galpur): Sir, I call the attention of
the Minister of Irrigation and Power
to the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

“The reported statement by the
Minister of Irrigation and Power of
Bihar regarding the possibility of
destruction of main Kosi Canal any
time.l’

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
Main Eastern Canal taking oft from
Hanumannagar Barrage across Kosi
has a discharge in the head reach of
15,000 cusecs. Of thig 13,600 cusecs
are for irrigation of 1.8 m. acres. A
hydro-electric = power station is also
located at a distance of 2.5 miles from
the head regulator with an installed
capacity of 20 MW,

The Kos river carries a large quan-
tity of silt which it brings down every
year from its hilly catchment n
Nepal. The Silt concentraticn 1s
more than four times the quantity of
silt that is carried in Sutlej river.

From 1964, when the canal was
opened for partial irrigation to 1971,
it is estimated that nearly 21 crores
of cft. of silt was deposited in the
canal. More than half of this has
been removed involving an expenditure
of Rs. 1 crore.

The following measures have been
taken to check excessive silt in the

canal.:
(1) Relatively silt free water from

the top portion was drawn in-
to the canal to prevent entry
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of coarse silt as far as possi-
ble.

(2) The canal is closeq when the
silt charge exceeds 3 grams
per litre (i.e., the concentra-
tion is 0.3 per cent silt).

(3) A silt ejector has been com-
missioned in 1971 and this is
reported to be working satis-
factorily. The advisability of
providing a second silt ejec-
tor is under examination,

(4) During the canal closure, a
part of the depositeq silt is
cleared and dredgers have been
purchased fcr this purpose.

In December, 1972, the Government
of India constituled a Committze of
exports comprising. Member (D&R),
Central Water and Power Commission,
Director, Central Water and Power
Research Station, Poona, and the Chie!
Engineer, Kosi Project, to study in do-
tail the silting problem of the Kosi
canal and to recommend appropriate
remedial measures comprising  both
short term and long term measures in-
cluding engineering works, soil conser-
vation, afforestaticn, etc. The Com-
mittee is expected to report in the next
three months,

It is observed that as a result of
the improvements undertaken, the
silt deposit in the canal is now re-
duced to less than a crore of ctt. for
year a8 against 4 crores of cft. in ear-
lier years.

After the closure of the canal ten
days backs severe erosion of banks
about a mile from the regulator upto
the Power House has been  noticed.
Earher, it was contemplated to pro-
tect the slopes of the canal by cons-
truction of short spurs, As the erosion
is severe, more permanent measures
like lining of the canal will be re-
quired. A senior officer of the Central
Water ang Power Commission has
been sent to discugs with the State enw
gineers and submit @& report for
further action,



’gs mm re.

SHRI BHAGWAT JHA AZAD:
while thking wotd df two importént
points in thig statement, I would like
to say that the statement admits that
this erosion is severe and it also lists
a few measures that have been taken
to check excessive silt. I would like
to know this from the hon. Minister.
Is it a fact that the irrigation from
the main eastern canal of the Kosi
project has totally stopped due to the
heavy erosion at several points? At
some points it is reaching as much as
600 feet. Is it also a fact that the
Rs. 10 crore Kataya Power House is
closeqd as it is not getting water from
the main canal. Mr. Mishra, the Irri-
gation Minister of Bihar who visited
this site has given out a statement to
the effect that it may collapse any
time unless preventive measures are
taken to protect. 'The hcn. Minister
here may say that preventive measures
have been taken and have been listed
in the statement. In spite of the fact
that certain measures are there, the
Minister of Bihar, his  countetpart,
says that it can collapse at any time.
I woulg like to know why at all the
preventive measure taken has  not
been encouraging and what the Gov-
ernment proposes to do in the matter
for the future. May I know whether
he is considering the ecomstruction of
a bypass channel to provide perma-
nent measures for preventing erosion?
I want to know whether there is sil-
tation problem In the barrage control
room also, This suit has entered the
control room also who have to
control all these things from that
end. Thig has affected two crores of
¢Lt. I would like to khow this mainly
from the foff. Mititgtes if it is a fdet
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that this has beén dque {6 the ris¢ in
the mdip bed within the embankment
which ig responsible for erosion? You
have incurred an expenditure of Rs. 1
crore. These are only temporary
measgures. Why is it that no perma-
nent measures are taken. Why cannot
you have a permanent silt control
arrangement for this Kosi river,
which ig otherwige called, the River
of Sorrow?

The Rajpur canal flow is stopped
completely. This is adversely affecting
the rabi irrigation in North Bihar. Can
we not connect the present Rajpur
Canal with Link Candl brariching Off
from permahent by-pass chanhél at
Rajpur canal at CRP? Are the Gov-
ernment conternplating to have scme
permanent solution instéad of only
temporary solution for this.

How are the Govarnment prosposing
to utilise this Rs. 10 crore Kataya
project? 1 would like to know from
the expert Irrigation Minister why
this project of Rs. 10 crore, a white
tlephant project was designed at all?
Is it technically sound? If it is a fact
that this is technically not correct and
this is a wrong decision, how do the
government propose to cotrect it?

In the light of all that I have said,
do Government propose to examine the
entire Kosi projéct in the light of
these permanent dificulties? The Mi-
nister will say, as he has stated in
his statement, that in December 1972
a Committee of experts was consitued.
In the light of that, I want to put
these questions: If the Committee was
constituted in Decembét 1872, it is notw
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[Shri Bhagwat Jha Azad]
April 1973; four months are over. Did
not these experts have the eyes and
ears o notice and hear the murmer
of the damage that is already there in
the Kosi project which is going com-
pletely to erosion and has completely
stopped? What were they doing? Have
they submitted any interim report?
Have they in their inerim report told
Government that the project is in
danger, has completely stopped, the
control room is silted and there is
danger of the project going down any
time? If there was an interim report,
What measures did Government take?
If there was no interim report, how
many times did this Expert Committee
meet?

MR. SPEAKER: Kindly ask your
question so that it may be answered.

SHRI BHAGWAT JHA AZAD:
Mr. Speaker, this is about Kosi which
I know better....

MR. SPEAKER: Please do not talk
like that. I am asking you to put your
question so that he may answer.

SHRI BHAGWAT JHA AZAD:
I protest against your treating mem-
bers like this. I knew you would ring
the bell. I knew you were not follow-
ing what T said,

MR. SPEAKER: I knew you would
say like this. I am not allowing you
to go on like that. I will have to ask
you to sit down if you go on like that.

SHR] BHAGWAT JHA AZAD: As
a protest, I am not putting my ques-
tion.

MR. SPEAKER: Do not misbehave.

SHRI BHAGWAT JHA AZAD. You
cannot gpeak to a member like that
in the House.

MR. SPEAKER: Do not do like
that. Please git down. Do not be
rude to the Chals.
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I do not like this cheap jibe that you
throw.

MR. SPEAKER: Will you please
sit down? I cannot telerate this

SHRI RHAGWAT JHA AZAD:
For the future, both of us should be
careful,

MR. SPEAKER: If yoy go on like
this, I am not going to allow it.

SHRI BHAGWAT JHA AZAD:
I speak under the rules of this House.
I think under the rules of the House,
the Speaker has no right to throw
such cheap jibes at members.

MR. SPEAKER: Will you
withdraw it or sit down?

please

SHRI BHAGWAT JHA AZAD:
I am mot withdrawing, You said 1
migbehaved. I never misbehaved. Ra-
ther you are cutting such jokes and
throwing such cheap jibes at me.

MR. SPEAKER: I did not cut any
joke-~where is the joke? You are a
very senior member of the House, 1
did not expect this from you.

SHRI BHAGWAT JHA AZAD:
Therefore I know the rules.

MR. SPEAKER: Under the rules, I
have got the right to intervene and di-
rect you to put the question. It does
not meari that you can go on speaking
when your attention is invited to this.
I am not going to tolerate it.

SHRI BHAGWAT JHA AZAD:
I also know the ruleg. Under the rules,
I have got the right to do what I am
doing. But as a protest, I sit down.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAH): I would like to intér-
vene and say that we should forget
this unhappy episode and ask you to
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let him continue for two minutes. I
hope this will net recur,

MR. SPEAKER: Under the rules,
members can ask only one dquestion.
When a member puts more than one
question, normally I invite his attention
and say that he can make his whole
qguestion as one continued question.
That was why I was inviting his at-
tention and telling him that he was
putting so many questions and should
iherefore try to correlate them.

SHRI BHAGWAT JHA AZAD:
I have the privilege to speak, and I
never speak in the House without pre-
paration.

MR. SPEAKER: Anyway, this is
really something which is very regret-
table. Sometimes, I have even invited
your attention that ycu may ask not
unly one question but you can have
one correlated question. But this gen-
tlemen, instead of listening to me, is
coming right down on me.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have a submission to
make,

MR. SPEAKER: I am not allowing
you.

SHRI JYOTIRMOY BOSU: You

cannot have a dialogue with one Mem-
ber.

SHRI BHAGWAT JHA AZAD:
I never go against the rules. I know
the rules.

MR. SPEAKER: My (feeling is,
whenever you are asked about any-
thing, you try to come right down on
me ang come into my fleld. Please sit
down. That is my feeling.

SHRI BHAGWAT JHA AZAD:
Everytime I am on my legs, you are
replying like that. I do not know why
you are speaking like that. I knew
you would ring the bell That is
What I have seen.
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MR. SPEAKER: That means that 1
should not ask you to sit down?

oft srzer fagrdt wrwddy (vnferax) .
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(Interruptions)

MR. SPEAKER: 1 am not going to
allow you, Mr. .Bosu.

SHRI BHAGWAT JHA AZAD:
I am within the rules. Please treat me
also as a Member of the House. I am
not like a student in the class-room.

MR. SPEAKER: I do not expect
such a behaviour from you. Please be

sure of it. I am not going to tolerate
it.

SHRI BHAGWAT JHA AZAD:
I also did not expect such a treatment
from the Chair. I am within the rules.
What I am saying is within the
rules. (Interruptions).

MR. SPEAKER: Order please.

SHRI BHAGWAT JHA AZAD:
They speak beyond the rules, But you
are just telling us not to speak.

MR. SPEAKER: They may say any
thing, but I have got the right to
regulate the debate.

SHRI BHAGWAT JHA AZAD:
I have also got a right to speak ag a
Member of the House. Both have thelr
rights. (Interruptions).
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MR. SPEAKER: Pilease sif down.
This gentieman is having an idea of
his own (Interruptions). I am extre-
mely sorry ai the way you put things.

SHRI BHAGWAT JHA AZAD:
I conclude with a protest, In the light
of what I have asked, I would lke
to know this. This project costing Rs.
10 crores in Bihar is lying like a white
elephant as if it is in the zoo. It is
not going to give the benefit to the Kosi
project people. I strongly protest
against this treatment given by the
Ministry of Irvigation and Power to
the North Bibhar people who have
been subjected by the Kosi project to
this devastation. I want a reply to
this question.

DR. K. L. RAO: The hon. Mem-
ber wants a clarification, The question
was about the canal irrigation, and,
whether the canal irrigation had been
affected so far. Actually, what happen-
ed was, the canal was clogsed frcm the
1<t April, when the rabi season was
over, for annual maintenance,

SHRI BHAGWAT JHA AZAD-
Will the Minister please repeat what
he is saying? We could not hear any-
thing, as the Speaker and Mr. Jyotir-
mey Bosu were speaking  between
them.

I was telling him
that it was only yesterday, in the
Business Advisory Committee, that it
was stated that less time should be
taken, and that I should give a ring
after a Member has spoken for seven
to 10 minutes.

SHRI JYOTIRMOY BOSU: You dec-
lared that?

MR. SPEAKER:

SHRI BHAGWAT JHA AZAD:
I Ravé seen in this House Members
speaking for 25 minutes. I appreciate
that. Let it be followed henceforth.

MR. SPEAKER: It was repeated
again. This is not the first time, I
am gorry this takes a lot of time. It
is for you to take it or not.
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SHRI JYOTIRMQOY BOSU: You lay
down a rigid, uniform standard. That
is all. Not double standards.

MR. SPEAKER: Sit down please.
I think you are also irying to encour-
age 1t.

SHRI BHAGWAT JHA AZAD:
Five minutes or 10 minutes. I will ap~-
preciate it.

DR. K. L. RAO: I would submit
that two important questions have
been raised by the hon. Member.
One was as to whether irrigatiom it-
self has been affected by this canal
or not. As I submitted, operation of
the Kosi Canal has not affected the
irrigation. The other question rais-
ed by him is about the power house.
He said that the power house was
not used even though it had cost the
Government a sum of Rs. 10 crores.
Actually, I should tell him that the
cost of it was only Rs. 7 crores. But,
still, I agree with the hon. Member
that this power house has not been
successful in the sense that it is not
giving adequate power. Af the tithe
of sanction of the power house, it was
known that it would cost more than
for other conventional power sta~
tions. At that time negotiations with
Nepal were going on. So far as Bir-
pur and other northern areas are
concerned, they were deficient in
power. In fact there was no power
available at all in those days. That
was why this power house wag sanc-
tioned. I agrec with the hon. Mem-
ber that this power house had not
been considered to be a good one or
a very beneficial one.

The other question of the hon.
Member was about the stability or
the safety of the main eastern canal.
That was his main question. There
are two problems connected with the
Kosi. This was one of the most diffi-
cult rivers in the world—next of
course to Vellow river, This was
called the river of sorrow. 'This
causes damage to North Bihar, For
the last 12 years or go this has beeh
controlled. Kosi rivér géts a huge
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amount of silt. As I sald earlier this
river is a most difficult one—next, of
course, to the Yellow River, We
know that there is heavy silt. As
compared to Sutlej river, the ¢oncen-
tration here is four times more, That
it our chief difficuulty in regard to the
control of Kosi river., Since this
viver carries very heavy sgilt with it,
this is a big problem and so we took
some measures as was done in the
case of the Ganga and other Hima.
layan rivers. We did not allow the
heavy silt to come into the canal.

Secondly, we have put in an ejec-
tor so that the water and silt could
be washed out. By this measure, we
found that the silt-content in the
canal has gone down. From about 4
crores c.ft, the silt-content has come
down to 90 lakhs c.ft. We also find
that the ejector has been very usefuul.
We are now, thinking of constructing
another ejector so that the silt could
be further controlled. I must say
that we have been very lucky that so
tar the River Kosi has not been giv-
Ing us any serious problem. In re-
cent times, as we all know, the course
of the river has not shifted west-
wards; it was near Purnea eighty
vears back and now it flows near
Nirmali, that is, the lateral shaft is
about 75 miles,

The project which we have taken
up is a good one. Nobody can say
anything about the amount of stabi-
Ity and the prosperity built in the
atea. I can only say that this pro-
Ject has been very successful, I won’t
say the same thing about the power
house. That has been a disappoint-
ing one. The main trouble now is
with regard to erosion and not silt
which we are able to control. The
canal is constructed in & sandy area
without lining,

In fact, the Rajasthan Canal under
smilar circumstances is being com-
Pletely lined. Just lke that, we
should have done here also. In fact,
We are fining the western Kosi canal,
At least the first portion of thé enst-
ern canal also should be lined. Be-

CHAITRA 16, 16056 (SAKA) Pogsibility of Desptruc-

214
tion of Kosi Canal (C.A.)

cause there was no lining, clear water
has cut the slopes and widered it,
causing erosion. But there is noth-
ing much by way of anxiety. These
things are imevitable when we are
tackling a rivér system like Kosi,
but we have to take steps in time to
line those 2-12 miles. I am sending
a team of experts so that we may not
lose any time and the lining can be
taken up this year itself.

About the committee appointed in
December for suggesting both perma-
nent and short-term measures, that
committee has not sent its report.
In fact, I was very angry with them,
this morning. They should have at
least sent a report about the lining,
which is inevitable. In any case, we
could not have started it earlier than
1st April because the water was flow-
ing down the canal for the rabi crop.

ot T WA qerm (A7)
Ay WY, S B F = @
o W & WA Y Wi
& i & 1 S et e & e
foar & fr og aga gaanhr &y &
Frefy 7 Y P amw ard wer AT ¥4
i 1 frafor @7 & og® ™ O I
o @ feag R ol e A
BT FT, a7 s Ay & w7 v &
aft § wdw i ff ok ) 9w I
ATFT AT OFE AIRAT AT
ot | 5w ¥ g & fald g aiw oy Pratfor
frar war 9T 1 wE | #AC {7 wAA
¥ fed & fr e ARt W oawmr
wi afe fasdwa ¥ gro faw diter
¥ 7g ary W NAT AT KT LW
W I Y 2, 39 &Y Qb 9 | |/
W YT woR &1 s Ad
erer: Sy frederer ot T2 & oA o agar
& o et wduwtug @ wg
& fr e o g T et o
@ 1 af o AT E Lo Al
afdt @& Rk A e QA
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DR X L RAO° I answered all
these questions mn my reply to the
first question 1 am afrmd, I will
have to repeat them With regard to
the Kos: Project there are two dis-
tinct matters that have got to be
taken into consideration, and they
are the problems relating to the two
aspecis of the river, which are en-
tirely different There is erosion, and
there is mlt With regard to mlt we
have taken some measures which are
quite effechive So the silt problem
1s being adequately tackled In re-
gard to eiosion we have to take fur-
ther measures Omne of the measures
that we are thinking of now 18 canal
lining of at least three or four miles
so that there will be no erosion

The problems we are facing in the
Kos:1 are some of the most difficult
in the world But we need not get
frightened We can solve them

The Kos1 embankment has got to
be watched very carefully The
State Government has got a very
good organisation for looking after
this embankment They are spend-
ing nearly Rs 80 lakhs to Rs 1 crore
every year So far, the embank-
ments have been a withstanding very
well It 18 a matter of comfort that
the Kosi embankment work 1s very
effective In the Western Kos: canal,
unhike the Eastern Kosi Canal, it 18
gomg to be lined Otherwise, 1t will
not be able to stand the velocity of
water because of its sandy nature

Then, I do not know what he meant
by wviolation of Kanwar Sain's re-
port There is no wuoolation We
take up all sound advice

ot facafwwr (sgeer)  gwia-
oo R g dfffr e A Koy
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T TG W AGL & WIOE W F
WA 2700 w&% T S fq
ar gdm wafs e faw 1700
wgiw o Rt qr oK w9 g o
R ? Former wgwrg fo wn
aeeit & Wax Wt FfiE) §r wwg W
¥ wm s WY geen @
WRIC ot a8t ol groN 9 @ R W
St W Wl , W 9T, ATET
peage Q@ ?

DR, K. L. RAO: The figst question

the hon, Member asked wgg about
the maintenance of the embankment,
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It is inevitable. Aws an old Chinese
provert goes—the Chinese are very
accustomed to it and they maintain
very well their embankments—em-
bankments without maintenance are
no embankments and they are very
dangerous. Therefore, there must be
very good maintenance, whether it
be in Bihar or any other part of the
dountry. Embankments mean irme-
diately an expenditure committed and
every year you must spend mone)y.
The more you are caretul about the
maintenance, the better the service
wi}ll be. Therefore, there is no ques-~
tion of neglecting the maintenance of
the embankment, If the embank-
ment is not maintained properly, it
will be breached and the protected
areas will be flooded.

So far, the maintenance has been
very good in the Kosi embankment
and ] hope it will continue to be so.
You ocannot help it,

With regard to irrigation, T never
spid that 18 lakh acres have been
irmgated. ] wish I was able to say
that. All that I said was that the
project was intended to irrigate 18
lakh acres. Actually, the potential
that has been built up for irrigation
so far is only 7 lakhs of acres and
the actua] irrigation is only half of
that 7 lakh acres—to be exact, it is
3-1}4 lakh acres. So, the actual irri-
gation is 3-1/4 acres as against 18
lakhs of acres. There are two or
three reasong for it. One reason 18
that there was a satta system. Under
that system, the farmer every year
has a chpice to use water or not and
we insisted that this system be re~
moved and it hag been done. In the
last two months it was removed.
Now, it iz compulsory for every far-
mer to register and take the water
and pay for it whether he takes
water or not. So, that satta system,
will no more affect the irrigation uti-
lisgtion,

Secondly, I think no fleld channels
have been constrycted in thar area,
That weas another.reason why irriga-
tion' is lagging.
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We are awars of fhese problems
in that area. Heving spep} crores of
rupees, nobody would like to see that
thére is no irrigation developed.
Therefore, we have appointed a com-
mittee of the Ministers of States
headed by the Minister for Irrigation
and Power from Maharashtra, Shri
Vasant Bao Patil, who is a very cap-
able, experienced and valuable Min-
ister and the Committee is going into
these various projects where the uti-
lisation is not there and the Kosi
project in particular is being studied.
1 am gure we will get quite a valu-
able report from them to develop its
irrigation.

The other question the hon, Mem-
ber raised is about the rehabilitation
of the persons living between the
embankments, This is a major prob-
lem and it hag tp be tackled by the
State Government. I have every
sympathy for the hon. Member who
has expressed anxiety in the matter
and I would request the State Gov-
ernment to take all measures that are
possible.

ot whwwe ey fag (9970) : weasr
wEed, ag wiew gie Aifed fag
& faurt weft gr0 TR ST e,
¥ 99 Rede ¥ wR R o g,
St g 28 W ¥ wfawe §
) I9 R § 95 wEeT ¥ foafy
NI W O FIE T
e Ay fagre ) wfgqfog & aoy
& W Afy-afory ¥ o Wi v
FT ST g W ATRiSS fRaT s

# el wgET 7 Sy Ty qrEd A
R fearr wrgen g, forer fas fagre
% faarf walt § i A fem o &
T wr & fir qoff vt e 3 o il
< wery % & wrew Fen€ e iy o€
31 o oo g f O vy g wlt €
fowem & wrorfert s
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fagre & fewrkwelt & aw oy & e
I T &9 AT °99 ) 3w g
FR N ATy IR
o 7w W @ &, A1 § 98 S
STET § W1 9E &) § fRag o g
T A FFRU T WL |

fewrf welt A gz o 7 e
& Tvry & fog oy off 9o fedr w@
¢ ¥ aw fwre anfaw o § @ A AT
qg AEX WwiE § W | & W
s g & o oa ¥ Y fadfer
o fod 12 &, w7 § A T g
WX § JE At g o

AN T e R F N
wfyerd wgr TR 4, I AW A
¥ wr= g am g e & o )@ wfewr
Y O L O oA W IR,
fearf W) AWy, o | g
w1 4 o w1 oo, e A
aEwey & A= & 7Y 7 92 T ) A
ot & groasTw af g ™
TrEl & Su & fag IR 0E
I afafa s Y fawtor
FANA@TFR L 4 7 7w §
s W g e s fagre s A
=0T T T s T W faemar
2

w1 ®ofY wEvey 7y oy § fe gefy
TR X 48 € qoET et aee
st W §, Jfew wor AT S
Yo afr fogema  fr & =g
@ ¢ ez v § ey S7 &)
g wifgu &1, wg 7 g, afew o
A qewrw A §, T e e
WEGW W W R AN wEEw sy
Fareolver wr & wwr s v 3 o €
Feary & e § o ard Wil & Q-
fafadwr w1 v fagre woerowdy )
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waT fagre e g 3¢ W A fed
ar ¥t aog ¥ ¥ vy qLgrfy wT AT
5T § 1w owh e oW -
¥ WW T guom ol 9
e W weae & e § qeew
T § ey o gfewre w3 wife
wgi o feafr w8 & wawc geft ? wa e
I i % g i At & gt o
wreedT 7 Y WR, ¥ qF TG T AN
o w1 aiy TR o e W i
o w |

o f5 oy g &, fame W
o FOMT T F 0w § @R A
Wit wr gaarte Ty e §, T
& ww wiomd ¥ §ol & wwwa € s
T YT § I WY AT § aond e
grd

DR. K. L, RAO: I have not heard
about the pressure on the main em-
bankment. I have not received any
letier from the Government of Bihar.
Only for the past ten days or so this
erosion has been severe, When 1
hesrd of this, I despatched immedi-
ately an officer from here 1o the spot
We should not allow erosion to take
place, to damage our main canal
And with regard to the oustees who
are living in between the embank-
ments, it i3 a very difficult problem;
200,000 people are living there and
the embankments are constructed
some 10 miles apart at Nirmali. He
mentioned about the Koilwar-Buxar
embankment. It is on the right side
of Ganga river. Thig ijg a problem
which has to be tackled carefully and
we liave to see that the people living
between the embarkments are pro-
perly rehabilitated. I shall draw the
attention of the State Government to
this problems and we have fo see that
ther# is only minimum suffering to
the persons concerned, I would draw
the attention of the State Government
to these matters.
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oft wiwe wvornw fg (dorr) - e
wig, vl W qwerr wc azew
*r Fwer O oft § e o T wer
§ ot arc fiowre f ywr £ qed
oF ¥ wwrel X ager avd e feyg wite
a=it wgEw ¥ v v fay ¥
o Wi 39 fod snft wiwr
* o qwft 1w oY wifer wdue
grew ¥ wygr Iw wr v sfewr
Forr % frwr g ag awTwre § faad
fagr’ & wdiww g qT wW wo
ATy foqy X wgr 4T :

Minister fears collapse of the maim
Kosi1 canal.

o W § W e e
71 & wgar W Al wew &
fis ag o m oy g & B F
¥ Ow aw ol wwer ¥

T ag oY & fie S« o Y A
frerey & age @ s o wqfi
ot v & o &7

w g d § wR wEee
z gravd § 3w ¥ ok e Jafey
7T, T wiet ¥ awa e an §
TR A WY o wew T
A T gt o gaear far Ay e
BMo ¥o THo qX uTEgw fagre ey
w o o AR ? & st g
T FT AT ® § WX v Wy Aw
R Y7

W G Y AT G &
ot or afes wfeerd agt WX ng
§ ag = sz wT oy @ § fored oy
wr foié § et orerdy oY |

fagre ¥ faqy W fawrd sty
¥ e #7 waTe A W § e
ag warw fawr e & vl S
& Te% anly wgt & qer Wl o e
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aitw €1 W Ty AT ¥ W W
TR & 9 w1k W Fw § e
war §°?

uw WY aga wEegs v A WK

oy § oY Aurer #F A o
w

W @Y F fag wrF A A o )
% qur #@ST Y T FJWAET W OF
wel & §rg & =g v ag W wEen-
T AT gWTR am dar g T g
IEH NTE@ L IAN § wEA
¥ ¥ #T qHT TT GIART § o7 AWEr
Iufeqa ¥ STFT AATIN FT |

DR, K. L. RAO: The hon. member
asked whether any communication
has been received from Bihar. As I
submitted, in regard to the recent
etasion that has taken place, I have
not received any letter from Bihar.
But I am sure they must have been
very busy tackling this problem. As
Soon as I heard about it, I sent an
officer there to find out the details,
It 18 not so much the question of silt;
that is under control; the canal ero-
Sion that has taken place is more
Serious, If the canal is widened, it
Will mean that a lot of money will
have 1 be gpent for lining. We must
Iy to attend to it when the width is

183 LS.~8
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limited, when it is not widened. Then
the cost will be much less. T¢ will
be only Rs, 1-1|2 crores for linirg the
first 2-1]2 miles. Otherwise, it will
cost very much more,

Therefore it is that I am sending
an officer immediately to decide what
type of lining is to be done and so
on and to do something at least be-
fore the kharif season commences.

The hon. member raised the ques-
tion of our relationship with Nepal.
Our relationship with Nepal is ex-
eremely cordial. We have found ro
difficulty in the inspection of our
works in Nepal territory. I must
submit that so far as the relations
between India and Nepal are con-
cerned, we are very happy at the
amount of co-operation we are get-
ting in the mutually beneficial work
we are undertaking in connection
with various river projects and so on.

SHRI SHANKAR DAYAL SINGH:
I want to know when the hon. Minis-
ter is going there to personally visit
the area.

DR. K. L. RAO: I am sorry I did
not reply to that question. It will be
my privilege to go there as soon as
possible. First, the Committee that
I am going to send will go there and
start implementing some work, and
I hope to be there in the month of
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[vht fardoiiw w]
8 |y AT EE S 9N Wit
&< ¥ fage qOAC & 3§ wr A
Farg 7 QY1 R FT A AW FWER
oY WA A AT IqHT HH w4 |

DR. K. L, RAO: The hon. Member
is saying that for an important work
like this, the Government of Bihar
does not have enough money and
asking whether the Government of
India will come to their assistance.
In view of the seriousness of the
situation, I think it should be pos-
sible for the Government of India to
Yelp. (Interruptions).

MR. SPEAKER: I am sorry; I am
not allowing,

We have seen last year and this
year also that the Calling Attention
motions take a long time; first they
took 15 minutes; then they started
taking half an hour and then the
Rules Committee, for the third time,
took up the matter in the last Ses-
sion, and decided that in no case it
should go beyond 45 minutes. But
every day, it goes beyond the zero
hour; the so-called zero hour. There
is no term called zero hour in the
rules. So, the Rules Committee took
it up yesterday again and decided
that the Speaker should be very
strict; that the Minister should be
given 10 minutes first, and then 10
minutes for the first Member. and
five minutes each for the other Mem-
bers, Flease see that it does not go
beyond 45 minutes. Everytime it
comes, when the Member who is ask-
ed to speak gets up, he just goes on.
I am very sorry; either you should
follow the rules or yon do not de-
cide about time; let it go on as it is,
db not fix the time, VYou must res-
pect the 'g:cision of the Rules Com-
mittee. e Rules Committee took
up this matter aguin,

13.08 hrs,

SHRI BHAGWAT JHA AZAD:
This was never communicated to us.
If that is so, then let this be follow-
ed from today.

SHRI JYOTIRMOY BOSU: With
your permission. Sir, may I make one
submission?

MR, SPEAKER: I am sorry I am
not allowing this. If need be, I shall
ask him to make a statement. I am
not allowing that on the adjourn-
ment motion. You will kindly sit
down, Do not make it a daily prac-
tice. Now, Shri Ganesh.

13,01 hrs,
PAPERS LAID ON THE TABLE

Wearte tax (Ampr.) Ruies, Grrr-
Tax (AmpT.) RuULEs, COMPANIES
(ProFITS) SURTAX (AMDT ) RULES AND
NoOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): 1 beg to lay on the
Table—

(1) A copy of the Wealth-tax
(Amendment) Rules, 1973
(Hindi and English versions)
published 1n Notification No.
S.0. 154(E) 1n Gazette of
India dated the 17th March,
1973, under sub-section (4) of
section 46 of the Wealth~tax
Act, 1957 together with an
explanatory memorandum,
[Placed in Library. See No.
LT-4731/73.]

(2) A copy of the Gift-tax
(Amendment) Rules, 1978
(Hinda and English versions)
published in Notification No.
S.0. I55(E) in Gazette of
India dated the 17th March,
1973, under sub-section (4)
of gection 48 of the Gift.tax
Act. 1958 together with an
explanatory memorandiam.
[Placed in Library. See ‘Neo.
LT-4782/78.)



